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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 26% September, 2023.

L. A. Bill No. 41 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH CIVIL
COURTS ACT, 1972.

Be it enacted by the legislature of the State of Andhra Pradesh in
the Seventy - fourth Year of Republic of India as follows,-

i i Short Title and
1. (1) This Act may be called the Andhra Pradesh Civil Courts ~
(Amendment) Act, 2023.

(2) It shall come into force on such date as the State Government may,

by notification, appoint.

2. In the Andhra Pradesh Civil Courts Act, 1972 for the words “Junior Civil Substitution for

Junior Ciwil

Judge” and “Senior Civil Judge" wherever they occurs the words “Civil ;udlgfgm
2n

Judge (Junior Division)” and “Civil Judge (Senior Division)” shall be digge

Act No. 19 of

substituted. 1972

—
—
et
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STATEMENT OF OBJECTS AND REASONS

The Hon'ble Supreme Court of India in All India Judges Assn. (1I)
v. Union of India, (1993) 4 SCC 288 and All India Judges Assn. v. Union
of India in Writ Petition (Civil) No.643 of 2015 along with SLP (Civil)
Nos.6471 to 6473 of 2020, dated 19.05.2023 at Para No.42 directed all
the High Courts in the following lines:

“As stated above, in India, the judiciary is unified. The
designations of judges, therefore, ought to be uniform across the country.
In this regard, the First National Judicial Pay Commission (FNJPC)
suggested the following nomenclature to be adopted pan-india-

i, Civil Judge (Jr. Div);
ii. Civil Judge (Sr.Div);
iii. District Judge.”

Their Lordships further held:

“We may only reiterate that this direction be followed by the High

Courts and all the High Courts amend their designations in conformity
with the suggestions of the FNJPC and SNJPC.”

The Hon’ble Supreme Court in other words directed all the High

Courts to change the nomenclature of the Judges of District Judiciary
across India. So far as the State of Andhra Pradesh is concerned, as per

the Civil Courts Act, 1972 and the A.P. State Judicial Service Rules, 2007,
the Judicial Officers are being called as Junior Civil Judge, Senior Civil
Judge and District Judge.

Since there are directions from the Hon'ble Supreme Court
through the orders in FNJPC and SNJPC dated 19.05.2023, the matter
was placed before His Lordship's the Chief Justice of Andhra Pradesh.
His Lardship’s, the Chief Justice referred the matter to the Hon'ble Rule
Committee which met on 08.08.2023. The Hon'ble Rule Cominittee after
considering the entire gamut of the issue relating to change of
nomenclature, directed the Registry to take farther steps to re-designate
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the nomenclature of the Judicial Officers of the District Judiciary from Junior
Civil Judge to Civil Judge (Junior Division) and Senior Civil Judge to Civil
Judge (Senior Division) to maintain the uniformity in the State. The
Committee directed in the following lines:

“The Registry shall take further steps to amend the A.P. Civil Courts
Act, 1972 and the A.P. State Judicial Service Rules, 2007 and other allied
Acts/Rules accordingly wherever the nomenclature of the Judicial Gfficers
mentioned as Junior Civil Judge and Senior Civil Judge.”

It is now necessary to amend A.P. Civil Courts Act, 1972 and the
A P. State Judicial Service Rules, 2007. As of now, in the A.P. Civil Courts
Act, 1972 and in the A.P. State Judicial Service Rules, 2007, it has been
mentioned the nomenclature of Judicial Officers of the Dist., as 'Junior
Civil Judge’ and ‘Senior Civil Judge'. In the year 2017, a Gazette, which
was issued amending the Andhra Pradesh State Judicial Service Rules,
2007 vide G.O.Ms.No.29, Law (LA&J-SC.F), 28" July, 2017, mentions
nomenclature of Judicial Officers simply as Civil Judge and Senior Civil
Judge. It was not in canformity with the Judgment of the Hon'ble Supreme
Court as stated in the above FNJPC and SNJPC cases.

Wherever the nomenclature of Judicial Officers of the District
Judiciary is mentioned as Junior Civil Judge and Senior Civil Judge in the
Andhra Pradesh Civil Courts Act, 1972, they are to be amended as Civil
Judge (Junior Division) and Civil Judge (Senior Division) to be
inconsonance with the directions of the Hon’hle Supreme Court.

The Registrar General, High Court of Andhra Pradesh has
requested the Government to make necessary amendments to the Andhra
Pradesh Civil Courts Act, 1972 and Andhra Pradesh State Judicial Service
Rules, 2007 and also incorporate a statement that wherever either in any
Act or in any Rules the nomenclature of the Judicial Officers of the District
Judiciaiy is shown as Junior Civil Judge and Senior Civil Judge they shall
be read as Civil Judge (Junior Division) and Civil Judge (Senior Division).
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The amendments that are required are:

For the words 'Junior Civil Judge’ and Senior Civil
Judge wherever they occur in Andhra Pradesh Civil Courts
Act, 1972 and Andhra Pradesh State Judicial Service Rules,
2007 or in any Act or in any Rules, the words 'Civil Judge
(Junior Division)’ and ‘Civil Judge (Senior Division)’ shall
be substituted.

Accordingly, the Government have decided to amend various
Sections of the Andhra Pradesh Civil Courts Act, 1972 suitably.

This Bill seeks to give effect to the above decisions.

Y.S. JAGAN MOHAN REDDY,
Hon'ble Chief Minister
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue
notifications in respect of the matters specified therein and generally to

carry out the purposes of the Act.

All such notifications issued, which are intended to cover the matters
mastly of procedural in nature are to be laid on the table of the both Houses
of the State Legislature and will be subject to any modifications made by

the Legislature.

The above provisions of the Bill regarding delegated legislation are

thus of normal type and mainly intended to cover matters of procedure.

Y.S. JAGAN MOHAN REDDY,
Hon'ble Chief Minister.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT QF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Civil Courts (Amendment) Bill, 2023, after it is

passed by the Legislature of the State may be submitted to the Governor
for his assent under article 200 of the Constitution of India.

Y.S5. JAGAN MOHAN REDDY,
Hon’ble Chief Minister.

Dr. PP.K. RAMACHARYULLU,
Secretary General to State Legislature.
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